IN THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHI

COURT-HI
(1B8)-491/ND/2017
In the matter of :
Cotseeds Udyog .. PETITIONER
Vs.
Ashoka Multiyarn Mills Limited .. RESPONDENT
SECTION :

Under Section 9 of IBC Code, 2016
Order delivered on 20.12.2017

Coram :
R. VARADHARAIJAN,
Hon’ble Member (Judicial)

For the Petitioner /applicant : Ms. Pratiksha Sharma, Advocate

For the Respondent/Corporate Debtor :

ORDER

Learned Counsel for the petitioner is present and brings to the notice of
this Tribunal that vide Order dated 16.11.2017 passed by the Hon’ble New
Delhi Bench No.ll, NCLT, Corporate Insolvency Process has been initiated
against Ashoka Multiyarn Mills Limited.

In view of the said order, the petitioner is granted liberty to file the claim
before the Learned Insolvency Resolution Professional as appointed vide the
aforesaid Order of Bench-Il and in view of the same, this petition remains
closed.
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